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REPORT

The Eleventh meeting of the Committee on Private Members® Bills and
Resolutions was held in the Chamber of Hon’ble Speaker Delhi Legislative
Assembly on 21" September, 2001 at 4.00 P.M.

At the outset, the Secretariat’informed that two Private Member Bills viz.,
The Women Reservation Bill, 2001 by Shri Mukesh Sharma and The Code of
Conduct of Criminal Procedure (Amendment) Bill, 2000 by Smt. Anjali Rai
which have already been introduced are required to be listed for consideration in
view of the provisions of Rule 126 of Assembly Rules. The Committee decided
that the Bills be listed on 28™ September, 2001.

Shri Nand Kishore Garg raised an objection that since member-in-charge
of code of criminal procedure (Amendment) Bill held a position equivalent to a
Minister and enjoys the ministerial perks and facilities it is but appropriate that
she sends her Bill through the concerned department or at least through the
Minister. Sh. Ajay Maken pointed out that such a course of action would
infringe the Member’s right to give notices of Bills etc. in the capacity of a
Private Member and that it was improper to equate a Member with a Minister
simply because he or she hold a statutory office.

The Assembly Secretariat’s view was that as per rules, a Private Member
is one who is not a Minister and in the instant case, the member-in-charge of the
Bill was not a Minister.

The Chairman thereafter ruled that member-in-charge of the Bill (Smt.
Anjali Rai) was a Private Member and her Bill could be listed as such.

The Committee was also informed that The Delhi Members of Legislative
Assembly of NCT of Delhi (Salaries, Allowances, Pension) etc. (Amendment)
Bill, 2000 by Dr.Jagdish Mukhi which was received in the previous Winter
~ Session and which contained financial implications was sent to Lt.Governor. The
recommendations of Lt.Governor have not been received, so far, and therefore,
the Committee decided to keep the Bill pending.




The Chief Whip had informed the Committee in the last meeting that
Govt. Bill on the subject was at finalisation stage. The Committee, therefore,
desired that the provisions contained in Dr.Mukhi’s Bill may, if possible, be
suitably incorporated in the draft Bill and requested the Chief Whip to
communicate the Committee’s feeling to the Government in this regard.

The Committee was also informed that the notices of following three
Private Members Bills had been received during the previous Session but these
Bills could not be introduced due to adjournment of House. The Committee’s

decision in respect of each Bill is given as under :-

1 The Delhi Senior Since as per Law Deptt.s’ opinion
Citizens Honour Bill, the Assembly is competent to enact)
2001. law on the subject and there are no
(By Shri Mukesh financial implications, the
Sharma Committee decided that the

Member may be allowed to
introduce the Bill.

2 The Delhi Sikh The Committee was apprised that
Gurudwara somewhat similar Govt. Bill was
(Amendment) Bill, carlier passed by the Assembly
2001. but is yet to be assented by the
(By Sh.Arvinder Singh | President. The Committee
Lovely.) decided that since the Assembly

has the legislative competence,
and the present Bill contains some
additional provisions different
from the earlier Bill, it may not be
proper to withold the Bill at the
threshold stage. The Committee,
therefore, decided that the




Member may be allowed to
introduce the Bill.

Lovely)

The Delhi Parents Since the Bill is in Hindi
Protection Bill, 2001. language, the Law Deptt. had

(By Shri Arvinder Singh | desired English version of the Bill
as per Section 35 of the NCT Act.
The Secretariat apprised that the
Hon’ble Member has already
been requested to supply the
English version also. The
Committee decided that the Bill
may be kept pending for the

present.

The Committee was informed that for the ensuing Session, the notices of

four Private Members Bills have been received and the Committee decision in
respect of each Bill is given juxta-position :-

The Court fees (Amendment) Bill,
2001.
(Mrs. Anjali Rai)

Since the Law Deptt.’s opinion is
that the Bill if enacted into law
would entail loss of revenue and
hence has financial implications, it
may before introduction be sent to
LG for his recommendation.

The Indian Stamp (Delhi
Amendment) Bill, 2001.

The Committee felt that since this
Bill also have financial implications




-

4,

(By Dr.Jagdish Mukhi)

The Delhi Compulsory
Registeration of Private Security
Agencies Bill, 2001.

(By Shri Mukesh Sharma.)

Lot
The Declaration of Assests by Etvit

Servants Bill, 2001.
(By Sh.Arvinder Singh Lovely)

are involved, the Bill may be sent to

LG for his recommendation.

The Committee felt that since as per
Law Depitt.’s opinion the subject
matter of the Bill partly falls under
entry 5 of the Union List reading as
“arms, fire arms, ammunitions and
explosives” and partly under entry
2of the State List reading as “public
order” and “Police”, the Bill may be
returned to the Member alongwith
the Law Deptt.’s opinion requesting
him to suitably revise the Bill so that
it could be introduced. -

The Secretariat informed the,
Committee that as per the Law
Deptt.’s opinion since Delhi is a
Union Territory, the Govt. servants
are therefore, subject to the Central
Services Rules etc. and the
competency may rest with the
Parliament to frame Law regarding
service matters of employees.
However, Shri Ajay Maken’s view
was that Delhi Assembly was




competent to make laws on all those
subject listed in the State List or
Concurrent List except entries 1,2
and 18 which have been specifically
mentioned and the subject matter of
Shri Lovely’s Bill was very much
covered under entry 41 of State List.
He further contended that the Bill in
question did not primarily deal with
the Service Rules but was aimed at
 bringing cleanliness and
transparency in administration and
rooting out corruption etc.

When the Secretariat pointed out that
the senior-level officers such as IAS
and DANICS are governed by
Central Civil Services Rules and
Regulations another member Shri
Nand Kishore Garg stated that when
posted in Delhi these officers have to
be subject to the control and
discipline of Delhi Govt. hence the
Bill could be introduced.

Shri Mangat Ram Singhal was also
of the view that the House and the
people of Delhi have a right to know
as to what are the views and
suggestions of the Private Member
and therefore his efforts in drafting
such a Bill should not go unnoticed.
In view of the unanimity on the issue

2
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the Chairman ruled that the Bill

would be allowed to be introduced

and at the consideration stage the
Government may give its reactions

on the Floor of the House.
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The Committee was informed that in all 29 Resolutions were received from the Members

and the following three found place in the balloting. The Committee decided the same be listed on

| Friday the 28" September, 2001 after the Bills and allotted time each as under :-

i.No. Name of the Member

Shri Arvinder Singh Lovely

). Sh. Sahab Singh Chauhan

). Sh. Jile Singh Chauhan

The Committee authorisd Shri M
o present the Report of Committee to the

JELHI
'4™ SEPTEMBER,2001

Text of the Resolution

“This House strongly condemns the attempt made

to saffronise the education system in the country and
resolves to support the mplcmentatlon of secular education
policy based on the provisions of our Constitution.”

“This House resolves that NCT of Delhi like other
states and considering that education is a State subject have
its own independent Delhi Board of Secondary Education.”

“This House resolves that as and when the Govt.
allots alternative plots to the poor people residingin
, juggl Jhopris, it should be ensured that basic facilities and
civic amenities such as drinking water,
road, hospitals, toilets and drainage system are made
available to them in advance.”

angat Ram Singhal and in his absence Shri Nand Kishore Garg
House.

(C GH)

CHAIRMAN

COMMITTEE ON PRIVATE MEMBER
BILLS AND RESOLUTIONS
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